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12.415 hr*.

COMMITTEE ON ABSENCE OF 
MEMBERS FROM THE SITTINGS OF 

THE HOUSE

M in u t e s

SHRI S. C. SAMANTA (Tamluk): 
1 beg to lay on the Table'Minutes of the 
Eleventh sitting of the Committee on 
Absence of Members from the Sittings 
of the House held during the current 
sessioo.

12.42 his.

PUBLIC ACCOUNTS COMMITTEE 

N in e t y -six th  R e po r t

SHRI JYOTIRMOV BOSU (Diamond 
Harbour): 1 beg to present the Ninety- 
sixth Report of the Public Accounts 
Committee on Excesses over Voted 
Grants and Charged Appropriations ai 
disclosed in the Appropriation Accounts 
(Civil), (Ports and Telegraphs). (Rail
ways) and (Defence Services) for 1971- 
72 and action taken by Government on 
the reiommen<Jauoiu> contained m their 
Forty-ninth Report.

T2.4S fcrs.

COMMITTEE OF PRIVILEGES 

F if t h  R e p o r t

DR. HENRY AUSTIN (Ernakuiam): 
I beg to present the Fifth Report of the 
Committee of Privileges.

( Interruptiona)

MR. SPJEAKER: Mr. Dirtcn Bhatt*
cha- ya, I am not allowing yon. Nothing 
*vi)1 go on record.

12.44 hrs.
COKING AND NON-COKBNG COAL 

MINES (NATIONALISATION) 
AMENDMENT BILL

Clauses 2 and 3— (Amendment of see* 
non 4 of Act 36 of 1972 & Amendment 
of section 5) '

MR. SPEAKER: We now take up 
Clause-by-clause consideration of the 
Coking and Non-coking Coal Mines (Na
tionalisation) Amendment Bill.

We take up Clauses 2 and 3. There 
are no amendments to Clauses 2 and 3.

May I tell you that it was introduced 
yesterday and the consideration motion 
was passed yesterday? Now, we are on 
clauses.

«ft 'HWHmT STRlft ( ^ f )  .

$  % ?n*r fanr $ i 

fr*fr n  soft \

Why don't you send in advance’'  ! 
mukt receive the name* in advance You 
cannot send it during the discussion. 
How can I know it?

W* f t  *PRT I
MR. SPFAKER: You defy everything 

You do not send the names in advance 
but you get up during discussion. Any
way, I shall put the clauses to the vote. 
You can speak on clauses.

SHRI SOM NATH CHATTERIBE
(Bordwan): 1 gave my name yesterday. 
But, I was never called.

MR. SPEAKER: You will kindly &it 
down. Let me be sure. Where is the 
list? I am trying to look into it. Let 
me see as to who are the members who 
have given their names. This list 4mm  
just now come to n r  in time. Shri 
Chatterjee

SHRI SOMNATH CHATTERJEE 
Mr. Shaker, Sir, so far as this Bill Is con 
cemetf, we welcome it. It is 0 step for
ward, hot still. I say thfc h  a half
hearted measure.
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MR. SPEAKER: Mr. Chatterjce, wait
a minute. I have verified from the record 
that the consideration motion was pawed 
yesterday. The only alternative is this. 
X shall put the clauses to the vote now. 
7 his is purely a technical thing. I shall 
.give you all the chance to speak on clau
ses. The consideration motion uas already 
-passed. So, I shall put Clauses 2 and 3 
together. I shall put Clause 4 separately 
■because, there are amendments on it. But, 
there are no amendments on any other 
■clause. You can speak on Clause 4. 
Those who have given their names and 
any other Member who wants, to speak, 
they can do so. But, let u* not go out of 
♦he procedure.

SHRI SOM NATH CHATTERJEE: 
Then, I shall speak on Clause 4. 1 have 

.already given my amendment.

MR. SPEAKER No*, the question is:

■"That Clauses 2 and 3 stand part of 
>hc Bill"

The motion h t/v miopteJ.

Clause* 2 and 3 n<’/r added to the Bill. 

•Clause 4—(Insertion of m’n u-ttion 12 4)

MR. SPEAKER: I come to Clause 4. 
On Clause 4 any Member can speak. Are 
you all moving your amendments? Dr. 
I axminarayan Pandeya is not here.

SHRI RAM AVATAR SHASTRl. 1 bet* 
to move:

Page 3,--

after tine 19, insert—

*’12B. At every mine, colheiy and 
also at Board of Directors’ level 
there shall be elected representatives of 
the workmen who in addition to jointly 
working alter the management of the 
nationalised mines will help the manage
ment to scrutinue the workers* 
claims on previous owners on account 
of wages, provident fund, gratuity, ear
ned leave wfeges or any other such 
claims before referring to the Cotnts* 
ttfoner'V (I),

Non-Coking Coal Mines 4 6 
(Nationalisation) Arndt, Bill

SHRI SOMNATH CHATTERJEE: I beg 
to move:

‘Page 3,—

after line 3, insert—

“(4A) In case the amount paid to tht 
Commissioner under section 21 is less 
than the total amount of arrears 
referred to in sub-section ( 1), then 
the Central Government shall pay, 
within one month from the dale ot 
determination under sub-section (4), the 
amount of difference to the Commis
sioner and shall be entitled to recover 
the same from the owner of the coktng 
coal mine or group of coking coal mir.ss 
or coke oven plant, as the case may bs, 
as if it were an arrear of land-revenue’Y 
<2 )

‘Page 3, line 5,— 

after ‘(4)’ insert—

“and paid to him under sub-sectun 
(4A)’V (3).

‘Page 3, line 11,—

add at the end—

'Subject to the provision*, of sub-sec
tion (4A)'V f 4).

MR. SPEAKER: Dr. Pandeya is .to* 
here

SHRI R. V. BADE (Khargone): Can I 
move the amendment on his behalf?

MR. SPEAKER: How can you move 
that?

«?? WTTo **0  Y f $  *TFT'ffar

srtaftaKRTO *rir*r % r srm r  
$ 1

: wrc * *  i n  
t o t  to m  $»

SHRI SOMNATH CHATTERJEE: Mr. 
Speaker, Sir, Clause 4 seeks to prawid? 
for payment of the dues of the workers 
in preference to other dues. But, Sir, a
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similar amendment had been brought by 
us when the main Bill was discussed. But, 
at that time, we could not persuade the 
Government to accept it. Now the Gov
ernment has done some re-thinking and 
they have accepted a part of our amend
ments. We are happy about it. But as I 
was saying, this is a half-hearted mea
sure. 

So far as the working· of the collieries is 
concerned, I would like to impress upon 
the hon. Minister that things are not 
happening there as they should happen 
after nationalisation. One should remC?m
ber that the proposal for nationalisation 
has been supported really by the work
ers. The employers have not co-operated. 
'Ihe owners h'ave not co-operated with 
Government, and recently it has come to 
be known that a huge amount of m'achi
nery worth Rs. 2 crores was removed and 
was found at places like "Asansol, Kalipa
bari . and so on. These machines belong
ing to the mines could have been remov
ed only with the complicity of the owners 
and some of the high-ups in the ntanage
ment. This was found out with the help 
and assistance of the workers who are 
very keen that the assets of these nation
alised coal mines should not be squander
ed away or dealt with in a manner which 
would be detrimental to public intere�t. 

But what 'are the workers getting 'in 
return. One of the grounds which had 
been mentioned in the statements of Ob
jects and Reasons for the introduction of 
the Nationalisation Bill was that the pre
vious managements were indulging in un
scientific mining sl'aughter-mining and they 
were not looking to the interests of the 
workers, and they · were not implementing 
the wage board recommendations and the 
awards and agreements entered into with 
the tribunals and so on. 

But the most shocking thing that is hap
pening is that the new managfment that 
has come up after nationalisation is not 
taking back the retrenched employees in 
favour. of whom there are tribunal deci
sions. The decisions under the Payment 
of Wages Act are not beiAg implemented. 

(Nationalisation) Amdt. Bill 

Wh'at will happen to these workers? Will 
these workers have to run after 'the old 
management for the purpose of getting. 
their dues, in,respect of which there are 
already decisions of tribunals and already 
decisions by the wage board competent au
thority or the competent a-uthority under 
the Payment of Wages Act. Again, so far 
as the pending cases with the tribunal. 
are concerned, what would happen I 
would like the hon. Minister to 'answer 
these questions, because these are agitat
ing the minds of the workers very much. 
in their day-to-day affairs. 

I know that in the parent Act, there 
are provisions under which awards or 
agreements or decisions made prior to n'a
tionalisation will not be applicable: Al
though we had pressed for this, the late 
Mr. Mohan Kumaramangalam was not in, 
a position to accept our amendment. But 
what 'about the cases pending with the 
tribunal? What would happen to them?· 
What about the agreements already en
tered into? Would Government honour 
those agreements or not? Again, in some 
of the collieries the recommendations of 
the wage boards were not implemented. 
Are Government going to implement them 
in those collieries? 

The present Bill is going to meet only· 
some of fhe demands of the wor'.t<;ers. 

Let the hon. Minister kindly consider 
what will happen. Now, the proposal is 
that the dues of the employees in respect 
of certain heads like provident fund, ar
rears of wages etc. will be quantified and 
will be deducted from the amount pay
able to the owners by way of compensa
tion under the main Act. Precisely here
we have put forward an amendment that 
they should be paid first, and if there is. 
any shortfall, Government should make· 
good that shortfall and try to realise the 
amount from the owners. So, the question 
is whether Government should pay it to 
the workers and realise it from the colli
ery owners themselves or whether the· 
workers should run after the colliery own-
-ers and try to recover their dues. We 
have already submitted and we still make 
this submission that so far 'as the workers' 
dues are concerned, their legitimate due&-
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such as arrears of wages, provident fund, 
gratuity etc., in regard to which there can
not be any complaint or grievance, they 
shouid not have to run after the colliery 
owners, but on the other hand, it will be 
much easier for Government to take re
course to cerrain proceedings against the 
owners to recover the dues rather than 
2sk the workers to run after the owners. 

The amount of compensation given to 
the· non-coking coal mine-owners amounted 
to Rs. 30 crores. It is generally estimated 
that about. Rs. 10 crores are outstanding 
so far as workers are concerned. What is 
the difficulty in realising this :amount and 
paying it to the workers? if in respect of 
any particular colliery or group of collie
ries their entitlement by way of compen
sation is not sufficient to meet the dues 
or the wages in respect of the colliery 
workers from that particular colliery or 
group of collieries, Government should pay 
that amount and recover it from the col
liery-owners themselves. To that effect, we 
have given our amendments. 

There are many collieries like the Nim-
cha colliery, Khas Kajora colliery and· 
Selected Amritnagar colliery where the 
workers are not getting back their jobs 
although there are vacancies and fresh 
appointments are being made of workers. 
Those who have been retrenched could 
not go there for diverse re'asons, mainly 
the law and order situation created there. 
They are not being taken back into the 
collieries. 

Then, I and some other MPs have also 
written to the Minister about seven or 
eight employees of the Indian Mining As
sociation. No doubt, this was an associa
.tion of the colliery owners. No doubt, 
this association h'as no function. We are 
not happy with ,the functioning in the past 

. of this association. But we are not asking_ 
for employment of the big officer's. These 
are seven or eight clerks, typists, stenogra
phers etc., who were working in the IMA 
as ordinary employees. They were not 
concerned with the formulation of policy. 
Because this Association has no work be
cause of nationalisation of collieries, th;se · 
employees have lost their jobs. We have 
been appealing to Government on behalt 

(Nationalisation) Amdt. Bin 

of these employees to give jobs to these 
.eight people. Why should they suffer as.. 
.a result of nationalisation -for no fault of 
theirs? Some of them have worked for 
20. and 30 years. The minimum period of 
their service is 9 years. Therefore, Gov
ernment should conside,r thei:r cases as. 
well. 

With regard to the negotiations that. 
are going on with the colliery workers,. 
sometimes representatives of the trade 
unions, in most cases those of the CITU,. 
are not called for discussion. When the 
Minister goes there, he is good enough to. 
all the recognised trade unions for dis-
cussion. But some of the officers, when. 
they discuss matters with the employees, 
do not call the CITU representa,tives for· 
the discussion. 

So f'ar as the production and distribution. 
of ,coal is concerned, time is short and .I 
cannot go into details. But I will say this. 
about distribution. The hon. Minister 
should look int� this closely and carefully. 
Today in West Bengal there is a shortage 
of c_oal. There. is a good deal of shortage 
in regard to supply to Calcutta. The price 
of domestic coal has gone up by leaps and 
bounds. Ordinary people who are not get
ting coal are greatly suffering. :What steps 
are being taken to remedy this situation'? 
If a� a ·  result of nationalisation we find 
that the ordinary people are suffering, what 
will happen? The ordinary people will lose 
their faith in it. 

Therefore, kindly look into the proper 
management of it. We want nationali
sation to succeed fully. Do not allow these 
bureaucratic overlords to control the busi
ness or management of these essential 
commodities of everyday life of the com
mon_ man. I· would· therefore request him 
to pay particular attention to distribution· 
apart from production also for the pur
pose of seeing ·that there is proper price 

control, that the price is not allowed to· 
go out of control. 

13.00 hrs. 

Sir, I would, request !be hon. Minister 
to consider favourably the amendment 
th:i_t I have given, because the Government 
can easily - afford to p'ay this, 'and the 
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Government can afford to realise this 
from the previous owners whom they are 
<ioing away with the compensation and 
who are enjoying this money. Therefore, 
1 request the hon. Minister to consider 
this amendment favourably.

MR. SPEAKER: Do you want to have 
the lunch-hour?

SEVERAL HON. MEMBERS: Yes.

MR. SPEAKER: Yes, Mr. Raj Bahadur 
wanted to make a statement.

13.91 lira.

STATEMENT RE: STOPPAGE OP 
PASSENGER SHIPPING SERVICES ON 

THE KONKAN COAST

THE MINISTER OF SHIPPING AND 
TRANSPORT (SHRI RAJ BAHADUR): 
Sir, I have to make a statement regarding 
stoppage of passenger shipping services on 
the Konkan Coast,

MR. SPEAKER: You can lay it on the 
Table.

PROF. MADHU DANDAVATE 
(Rajapur): He may be allowed to read it.

MR. SPEAKER: This is lunch-time.
He may lay it on the Table.

SHRI RAJ BAHADUR: I lay the
statement on the Table.

Statement

1. The present operators Mjs. Chowgule 
Steamships Ltd. had represented to the 
Government for an increase of about 
42 per cent in passenger fares. In support 
of their demand for an increase in fares, 
they had staled that there had been all 
round increases in operative expenses and 
that they had already incurred the follow* 
mg losses:—

1969-69 ~  Rs. 10.37 lakhs
1969-70 — Rs. 13.45 lakhs
1970-71 — Rs. 13.32 lakhs
1971-72 — Rs. 15.32 takftt

increase in fares was referred for consider
ation to a Committee consisting of Direc
tor General of Shipping as Chairman, 
Chief Surveyor to the Government of 
India, a representative of the Shipping 
Company, a representative of the user 
public, namely, Shri V. G. Prabhugaoakar, 
MJLA.t Mahatushtr* and Senior Deputy 
Director General of Shipping. The Com
mittee examined the entire question in 
detail and recommended an increase of 
20 per cent in the passenger fares as 
agairi'M the increase of about 42 pet c:nt 
demanded by the company. However, th^ 
representative of user public, Shri Pr.tMiu- 
gaonkar, signed the report subject to a 
note of dissent suggesting taking ovet of 
the service by Government.

3. A copy of the report of Bhave Com
mittee was forwarded to the Government 
of Maharashtra The mattei was also dis- 
cu&*ed by me with the Chief Minister and 
the concerned Mmistei of Maharashtra 
They strongly expressed themselves aU>ut 
the unsatisfactory nature of services pro 
vided by the present operator and sttesscd 
in particular the following gr»evdn„es 
and complaints of the user public ia ic- 
gard to the present service: —

(a) irregularity and unpunctualitK .tnd

(b) the arbitrary manner in which the 
services are run.

4. They have further communicated 
that in their opinion, if a fare riv h 
given to the present operators, “there will 
be tremendous resentment among the 
people of the entire coast. The travelling 
public it is apprehended, will put up a 
stiff resistance and it would create a 
difficult problem for this Government/’ 
The Chief Minister of Maharashtra has 
reiterated that the public sector shipping 
companies should take over this service 
and they should resume regular services 
to the ports of Janjira, Shriwardhan. Har- 
nai, Dabhol, Malwan, Pftlshet, Ttvri, 
Ranpar end Achra which are not being 
served now by the present operator


